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INTROOUcnON 

I, die Chairman, Committee on the Welfare of Scheduled Cutes and 
Scheduled Tribes, having been authorised by the Conunittee to submit the 
Report on their behalf, p5Csent this Sixth Report (9th LQk Sab ... ) on the 
Ministry of Civii Aviation-Reservations for employment of ,Scheduled 
Cast~ and Scheduled Tribes in Indin Airlinca. 
2. The Committee took evidence ef tbe representatives of the Ministry of 
Civil Aviation and Indian Airlines on 22 and 23 Jnuuy, 1991. The 
Committee wish to express dteir tbanks to tbe officeR of tbe. Ministry of 
Civil Aviation and Indian Airlines for placing before the Committee 
mart,erial and information the Committee wanted in connection with the 
eDmibatioQ of tbe SUbject. 

3. The ·Report was considered and adopted by the Committee on 
12.3.1991. 

4. A summary of conclusions/recommendations contained in the Report is 
appended (Appendix). 

NEW OEUII; 

March 12, 1991 

Phalguna 21, 1912 (5) 
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CHAPTER-I 
INTRODUcroRY 

A: Background note on. Indian Airlines 
1.1 Indian Airlines came into existence on lst August, 1953 when 

scheduled air transport was nationalised under the provisions of . the 
Air Corporations Act, 1953 (27 of 1953). Indian Airlines· took over 
the operations of eight airlines with varying standards of organisation, 
operations and maintenance. Its combined fleet 011 lst August, 1953 
consisted of 99 aircrafts. 

1.2 Indian Airlines bas one of the largest domestic networks 
amongst I.A.T.A. Carriers. The Corporation provides air service on 
the domestic routes and sectors in the country and the points of 
neigbbolllina countries of Pakistan, Afghanistan, Bangladesh, Srilanka, 
Nepal Maldives, Thailand and Singapore. Its operations extend over 
92,627 unduplic:ated kilometers establishing that air transport is a 
major instrument of multi-dimensional national progress. Indian Air· 
lines operates 57 domestic· and 10 foreign on-line stations. In 1989, 
Indian Airlines became the first airline in Asia to induct the high 
technology Dy-by-wire Airbus A·320 aircraft into its Deet. The present 
Deet comprises 24 Boeing· 737s, 11 Airbus A·300s and 18 Airbus A· 
3205. 

1.3 Indian Airli.nes is major air transport industry with annual 
revenue of over RI. 1,100 crores and about 22,000 personnel on its 
roUs. 

The CorPorate Headquarters of Indian Airlines is at New Delhi and 
the total network is managed through Ragional Headquarters at Bom· 
bay, Calcutta, Delhi and Madras. 

1.5 Representation of sea " STs in the services of Indian Airli·. 
nes was examined last by the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes (1970-71) in the year 1970 
and their recommendations are contained iJt the 10th Report of the 
Committee (4th Lok Sabha). Action· taken by Government on the 
recommendations contained in the :tforesaid Report are included in 
2Qd Report of the Committee (5th Lolt Sabba). 

B. ORGANISATIONAL SET-UP OF BOARD OF DIRECTORS: 
1.6 Air Corporation Act, 1953 provides that the Board of Directors 

shall consist of a Chairman to be appointed by the Central Govern· 
ment, and not less thao eight and not more than fourteen ot~ .. 



directors to -be appointed by the Central Government and the Chair
man or any other director may be required to render whole-time or 
part-time service as the Central Government may direct. 

1.7 However, there is no SC/ST member on the Board of Directors 
of Indian Airlines. The Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes have been recommending in their various 
Reports from time to time for inclusion of one member from 
Scheduled Castes/Scheduled Tribes on the Board of Directors of Public 
Undertakings to look after, inter-alia, the interests of Scheduled .Cu
tes/Scheduled Tribes. 

1.8 During the evidence, when the CQmmittee asked the witness, 
what steps were taken by the Indian Airlines to implement the recom
mendations of the Committee,· the Secretary, Civil Aviation explained 
that, "Directors on the Board of Indian Airlines as well as Directors 
of other Airlines in the country are being appointed' by the Central 
Government in accordance with the provisions of the Air Corporation's 
Act. The Indian Airlines has to act purely on commercial and profes
sional considerations and the Board of Directors non-official part-time 
directors are selected by the Government on the basis of professional; 
industrial, commercial and other administrative experience of the 
people". 

1.9 He further submitted: 

"When. persons having the requisite experience, qualifications and 
caliber are available from the Scheduled Castes. and Tribes, they 
will be appoint<:d to the Board of Directors in the same manner 
as others are appointed. There will be absolutely no discrimina
tion just because he belongs to a particular caste. Depending on 
the qualifications that are necessary to effectively discharge the 
duties, members are appointed on the Board". 

1.10 When asked what was the view of the Government regarding 
appointement of at least one SC/ST Director on the Board of Direc
tors of Indian Airlines, the witness replied: 

"As 'of now, it is not the thinking of the Government that there 
should be any reservation in the Board of Directok of Public 
Sector Undertakings like Air India or Indian Airlines on the 
bl\lis of (:ISte,. creed, region, J;eligion or any such reservation. At 
the same time, t)lfT responsibility of the Board.: of DfJectors 
is for the corporatio~ as a whole. Every Director who is 
appointed on the Board was expected look after the interests of 
the Undertaking as a whole. Therefore. even if there is ncr 
Director from tbe Scheduled Caste/Scheduled Tribe, the Board 
of Directors, as a whole, is .. ~ponsible for looking after the 
interests of the Scheduled Castes and Scheduled Tribes. Con
venely,.a member of the Scheduled Cute or Tribe appointed on 
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the Board is expected to look after the interests of the Corporation 
as a whole and not merely the interests of the scheduled CasteS and 
Tribes. The Board of Directon is a collective body." 

1.11 When asked further to explain whether any SC/ST member was 
considered for appointment as Director, the witness replied: 

"Government records do not show whether a number of people 
from SCs and STs have been considered and selected but only that 
3 or 4 have been Ippointed. Oui records show who were finally 
appointed, and not who were considered and not appointed." 

1.12 When enquired about problems, legal or otherwise. if any. were 
being faced in appointing SC/ST candidates as Director, the witness 
explained: 

"There is no legal or any other hitch in appointing SC cl ST 
candidates as Directon; there is no need to amend any rule 
·reprdina the appointment of the Director on the Indian Airlines 
under. the jurisdiction of the Ministry of Civil Avi.tion." 

He added, 

"The non-offic:ial me~ben on the Bo.rd of Directon .nd 
appointed with the approv.l of the Appointment Committee of the 
C.binet. It iI • question of appointin, somebody who iI consider 
suit.ble by tbe Appointment Committee of the C.binet; and in 
doing that. no further .mendment of the law or rul~ iI required." 

1.13 When asked whether Government propose to consider the name of 
any SC/ST candidate for appointment as Director on the Boatd of Indian 
Airlines. the witness stand: 

'" will c:onvey the feelings of the Committee to my Minister .t that 
time when we c:onstitute the Board." 

1.14 Tbe COIIUIdttee DOte dud • per ~ 01 .... CorparatIoD Act, 
1953, tile Board 01 DIreeton ... coIIIIIt of • CIIaIrmM to be ............. by 
tile Central Goverablelll _ DOtIeu tbu I _ DOt IIIOI'C tbu 14 DInct.on 
to be appointed by tile Centnl GoYenuaeal. DurIa& tile coane 01 nIdeIa, 
tile Committee were apprllld dud noa-oftldal ....... tIme DInc:ton are 
.Iected by the Go¥enuneat 011 tile ... 01 prot ...... , lad ........ , 
commerclal_ 'other admIalstratIYe npeiieaeeloI.tIII........, .. ,... 
beIonilDI to SCIST wUh. requisite aperIeace _ qeaMc:afDI .... 
become .v .... bIe irDI ..e ..... ted 011 tile Board. TIle Ow-.... deIIre 
that efforts ,houId be made to appoint ODe IUltabie ....... 01 SC/ST 
ofIIdaI or ......... 011 tile Board 01 Dlncton 01 IiIdlaD Aar.. al tile 
earIieIt to pe them aD opporteaIty to pu1Idpate lD ~ top .,;,,;. n_ f1I 
tile AIrIIDea. 

l036LS-4 



CIlAPl'ER·D 

IMPLEMENTATION OF RESERVATION ORDERS 
ReservtlliolU Procedure 

2.1 The percentages of reservations in dired recruitments and promo
tions in favour of Scheduled Castes and Scheduled Tribes have been stated 
as under: 

DIRECT RECRUITMENT (GROUP A, BAND C) 

Percentage Yeai' of Roster 

SC ST 
Implemen- Maintained 

tation 

1 2 3 4 5 6 

1. All posts filled by 162/3% 5% 1967 40 point. 
Direct Recruitment on 
all-India basis by open 
competition 
(excluding pilotsl 
engineers! technicians! 
medical officers! 
Airhostesses) . 

- Technicians and 15% 71!2% 1972 40 point. 
Airhostesses 

- Pilots, engineers and 15% 71/2% 1975 40 point. 
medical officers 

2. All posts filled by i) 171/2% 7112% 1972 40 point. 
Direct Recruitment ii) 1~% 71/2% 1975 40 point. 
otherwise than by 
open competition 

Group'D' i) 162/ 3% 5% 1967 40 point. 
All posts filled on ii) Statewise 
local basis 'Yoages as 

prescribed 1972 100 point. 

under the 
Directive 

'1 
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1 2 3 4 5 6 .. 
Promotions: 

a) AU posts filled by 15% 1975 40 point. 
promotion based on 
suitability-cum-
seniority 

b) AU posts filled by 15% 
internal selection upto' 
the lowest rung of 
Group 'A' only. 

1975 40 point. 

2.2 During the evidence when the. Committee enquired about the basis 
on which 162/3% posts for SCs and 5% posts for STs had been reserved 
for aU categories of posts in Groups A to C and what were the orders of 
Government in this '..regard, it was stated: 

"The preseribed percentage of reservations of 162/3"10 and 5% for 
SC and ST respectively to all posts in Groups A, Band C filled 
by direct recruitment on All-India basis was introduced in 1967. 
In the year 1975, this percentage was modified to 15% and 71/2% 
for Scheduled castes and Scheduled Tribes respectively as per the 
Government directives." 

2 ,3 When the Committee' pointed out that (or the purpose of recruit
ment, Indian Airlines has clubbed A, Band C cUI,,~gories of posts together, 
whereas as per Government instructions, recruitment for Group 'C' posts 
should be made on rigionaViocal basis following the prcscrihcd percentage 
of reservation of that State or region, the witness informed that for Groups 
A and B the re~ruitment was being done on All·India le" cl and for Group 
'C' and '0' at local level but for clerical, Traffic Assistants. Office 
Assistants etc. the recruitment ~as not done at local level. 

2.4 The witness clarified: 
"In Indian Airlines aU Group 'C' posts were being filled in by 
direct recruitment on aU-India basis by normal procedure through 
advertisements. " 

2.5 In a written reply, it bas funher been clarified: 

"The recruitment to all posts in Groups C and 0 is conducted by 
Regional Headquarters. Statewise fosters are followed tor all 
recrui~ents made for' posts in Group D. Posts in Group C arc 
filled on the bail of OJH'!n competition of all-India basis. A 40 
point roster, is, therefore, maintained for these posts." 

Accordinl to 'Indian Airlinelll manIJCment the Government directiveJ 
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stipulate 100 point statewile roster for all posts in Group t: ind" D filled on 
a local buil only. 

B. Liaison Officer til Ministry Level 
2.6 It has been stated' that the Liaison Officer of the !Ministry inspects 

the reservation rosten" maintained by the Indian Airlines." The defects. are 
brought to the notice of the management of Indian Airlines for taking 
necessary corrective action. 

2.7 When asked about the periodicity of the inspection of rosters of 
Indian Airlines by the Liaison Officer of the Ministry and whether be had 
been inspecting both the Head Office and also the regional offices, the 
Committee were informed: 

"The officer in the Minsitry of Civil Aviation is regularly inspect
ing both the regional anlt"beadquarter offices of the public sector 
undertakings which are under the control of the Ministry of Civil 
Aviation, but because of the volume of the work involved he could 
not inspect all the undertakings in a single year." 

2.8 The details of the periodic inspections of Indian Airlines including its 
regions done by the Liaison Officer Ministry were given as below:-

1986 Northern Region & Hqrs. 
1987 Western Region & Southern Region 
1988 Eastern Region 
1989 Western Region & Hyderabad. 
1990 Northern Region & Hqrs. , 

2.9 On being enquired what were the main lacunae detected by the 
Liaison Officer during the last three years and what was the action taken 
by the Ministry/Indian Aidines thereof, it was stated that the following 
observations were made by the Liaison Officer: 

"I. Training should be impa'1ed to Officers/staff dealing with 
recruitment and responsible for maintaining rosters. 

2. The entries made in the rosters were not signed by the 
appointing authorities. 

3. SC/ST appointed in a particular year should not be adjusted 
against" future vacancies. 

4. Backlog to be cl~.ared during special drive. 
Necessary rectification action was taken on observations made." 

2.10 On being pointed out by the Committee that being the nodal 
Ministry,it was their duty to inlipect the Indian Airlines regularly to ensure 
implementation of reservation o,.rs, the witness stated; 

"We will definitely make efforts to increase the periodicity of 
inipection of each region. But I would submit that it is not 
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necessary that' each headquarters should be inspected every year in 
every undertaking. Primarily, the undertaking itself has got the 
Liaison Officer and exclusive ceO for looking after the welfare of 
Scheduled Castes and Tribes. The basic and primary responsibility 
stiO remains with the organisation concerned. The inspection from 
the Ministry is with a view to ensuring what is required to be done 
in the case of SC and ST. We will try to enhance the periodicity of 
our inspection of region and at the Headquarters. Once in 
alternate year, we will do it. We did it in 1986 and 1990. We 
would ensure thai every alternate year, it is inspected. So far eas 
the organisation is concerned, they should do it." 

2.11 When the Committee suggested that· more number of penons 
should be trained to maintain the rosters and to aequint them with the 
reservation policy, the witness submitted, 

"We will do it. We will train more people." 

c. SCI ST CeU in the Ministry 
2.12 In the Preliminary Material it has been stated that there is a special 

ceO in the Ministry headed by an officer of the rank of Director, who is 
also the Liaison Officer and is required to eosure implementation of 
different orders of the Government relatina to reservation of potts for SCI 
ST candidates in the Minsitry and organisations under its administrative 
control including Indian Airlines. the Cell uaiata the U8ison Officer in the 
discharge of his duties. 

2.13 During the evidence, when asked about the number of penons 
(category wise) looJring after exclusively the work of SC/ST Ceo in the 
Ministry, the number of officials in the Cell belonged to SC/ST c:ateJOriea 
and whether there was any need to augment the staff strength of the Ceo, 
it was stated, 

"There is one Assistant in the SC/ST Ceo who is exclusively IookiDa 
after the work of SC/ST Ceo in the Ministry. The Assistant who has 
been exclusively looking after the work of SC/ST Ceo belonp to ST, 
category. The Under Secretary and the Deputy Secretary abo 
belong to ST category. The existing staff of the Ceo is adequate to 
deal with the work relating to SCI ST . • 

2.14 When enquired as to how OM' penon am loOk after the work of 
SC/ST Cell, the Committee wu infOrmed that for the last 10 y~ the 
Central Govemment bad. QOt sanctioned one single additional poll to the 
~try of CiviD Aviatioll.-Tbe Administrative Reforms Commiuion also 
suggested that there abould be one more perIOD in the SC/ST CeU but liD 
then -DOthina bad materiali8ed. 

1036LS-S 
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They could appoW a penon oaIy in the vacancy arisins out of any 
retirement. 

2.1S When asked, any proposal was ICnt to the Ministry for sanction of 
additional post, the witness' submitted, 

"We bave ICnt our proposal to the F'mance Ministry but the Finance 
Ministry bas not agreed to tbat. There is a ban on recruitment at 
tbe moment. The Government has issued fresh instructions for 
economy. We have pursued the prolX>'lll for several years without 
success." 

2.16 When the views of the Minsitry regarding strengthening 01 SC/ST 
Cel was sought, the witness replied in affirmative and stated, 

"Certainly, I will look into how further the Cell can be 
strengtbened. " 

2.17 The COIIUIIittee lam that LIaIIoa 0IIIcer 10 the MinIItry of Civil 
AvIa ...... YIIIts the Heed Quarters ............. oftIces of IDdIan AIrIIna and 
........ the I'OIten periodically bat ., periodIdty Is ftxed 'or It. The 
LIIIIIon 0IIIcer II ...... by a ...... cell CGIIIpI'IIIna ODe Aalstant OBIy. 
TIle work of dill eeII II _pentIed by .. uDder Secregry and ODe By. 
Secnary. AccordIIIa to the repreIIIdatIft of the MInIIiry of Civil AYIa ...... , 
eftII ......... they feel that IItafr ItreaItJl of the Cell IbouId be ......... ted 
.... Aclwlolltntl"'", C ........... reeGIIIIIIeIICI 'or a ........ tatloD of 
tile ........... of the Cell, the MIDIItry of FIaDce did DOt .. to the 
......... to enh ...... the Itaff IItreaItIa deIpIte the propciIaII ...... t to 
..... III the •• 

TIle COIIIIIIIttee are DOt eoaYlnced witII the reply of the MlnsItry. They lee 

_ ..- •• y .................... of ..." ......... of the Cell caaaot be 
.. eYeD by IUltabie adJ ....... t wItIdD the MIaIItry bIeII. The frequency 
of YIIIt of LIaIIoD 0IIIcer to Headqum1en and .......... oIIIas of the 
AIrIIDa to cendad the periodic IaIpedIoa reprdIaa bnplementatioa of 
raemdIoa orden ID the ................... be 1IIer!.,d _ apeed to 
....... nIdeBce Wore tile COIIUIIIaee. 1'nIIIIIIa IIIouId also be bnparted to 
fllllJan/ ... far .............. of I'OIten ..... to acqualnt them db reprd 
to raenaIIoIa policy to eaI8ft proper bnpIemeatatloD of the policy. 

2.11 .... Coaualttee are CGIIItraiIIed to note that the ncndCIIIent to 
ca1IIIa ...... Graap C ~ of.me. of ..... AirUDeI II caaitaeted 
.., III ..................... _ ............. tIIroaP - opea ~ 
.. tile ....... far SCI/ST. are "U"I' _ tile ... fII ....... 
nIIIr .... tile ....... , wIdda II ...... tile ,.... fIIl_ ..... ...... 
..... C. 'nee ....... neal .'1'" ................ be taIrIa to ..... 
.... 1 .. • ........... _ ...... " ........ SC/n''' GnIIp C.--
die ... " " W' , ..... ,. fII ................ 11 ...... ,....., 



CIIAPI'ER m 
Staff Strensth, Recruitm~nt and Promotion 

.A. Sa.Ir ..... 
3.1 As per information supplied to the Committee on tour duriaa 

December, 1990 at Bombay, the staff strensth of Indian Airlines and the 
number of SCs/STs amonsst them as on 31-10-1990 is stated to be as 
under:-

"Category I Total No. Number Percent. 
Desipation of 
of post employees sea STs sea STs 

Group 'A' 3456 295 51 8.54 1.48 
Group 'B' 8516 1244 315 14.61 • 3.70 
Group 'C' 2947 S03 190 17.07 6.45 
Group'D' 6491 1249 342 19.24 S.27 
(excluding sweepers) 
Sweepers 518 360 19 69.50 3.67" 

3.2 When asked about the reasons for shortfall of SCsISTs in Group 'A' 
and STs in all Groups of services the Committee were informed as folIowI: 

"Out of 3456 employees shown apinst Group 'A' reservation orden 
were applicable in respect of 1769 posta only. Detailed break up of this 
figure was as foUows:-

j;;". 

Group 'A' Total SC ST SC% snr. 
Other-than 
lowest rung 1687 58 4 3.44 0.24 
Lowest rung 1769 237 47 13.40 2.66" 

The shortfaU in Group 'A' was mainly iD ~ QI. ~Dical c:ua,ona 
such as Pilots, Engineers, Sr. NaviplioD 1D\trudon, Sr. Technical 
Instructors, AlliltaDt TeclmicaJ Officers, Computer Officer (Tcc:b.), Data 
Commuftication Maintenance Officer, etc. It bat also been stated that the 
requisite percentqe of Scheduled Tribes bat not been acbieved mainly due 
to non-avaiJability of eJi8ible/lUitable caadidltea evCD after JMaa 
conc:esaions. 

3.3 1be ItepI tabu or propoeecI to be takea to iIIIpnwe the 
representation , 
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of SCs/STs in various categories of posts were enumerated as foUows:

(i) Indian Airlines have been making consistent efforts to recruit SC/ST 
candidates for various categories. Exclusive exercises have been held 
with a view to locate adequate number of SC/ST candidates. 

(ii) Various concessions and relaxations are granted to SC/ST 
candidates by way of relaxation in eligibility criteria, relaxation in 
qualifyin~ marks at various stages of selection. 

(iii) Written examinations/interviews have also been held in areas with 
concentration of SC/ST candidates wherever sufficient number of 
candidates have applied. 

(iv) A special drive to clear tbe backlog was launched in 1989. Efforts to 
locate requisite number of SCI ST candidates have been made 
continously since then. Further relaxation in eligibility criteria have 
been granted during the special recruitment drive for various 
categories. 

(v) Centralised exclusive exercises have also been cqnducted for the 
post of Aircraft Technicians and Airhostesses. A centralised 
exercise for Trainee Technician/ Aircraft Technician'l has again been 
launched at Headquarters. Recruitment to these posts is normally 
done by the Regions. 

lDspite of granting relaxations to SC/ST candidates, these candidates 
were not forthcoming in response to our various recruitment exercises. 
Some candidates failed to report for the written test or interview while 
others offered appointment to join Indian Airlines did not report. During 
the year 1990, 359 SC and 142 ST persons have been appointed in various 
cateaories in Indian Airlines. Fresb attempts are contained to be made to 
appoint the required number of SC/ST candidates. 

3.4 When suggested by the Committee to undertake campus recruitment 
for engineers from Roorkee Udlvetsity ani similar other specialised 
~titutions for engineering, the witness stated that they have bben doing 
campus recruitment at IITs and BllDaras Hindu University. 

3.5 Asked about the difficulties in making campus recruitment to find 
SC / ST candi~tes from other. engineering I technical institutes, the 
witDell submitted:- • 

"We are sincerely interested in getting SC I ST candidates from 
IITs, universities and other places. May be, we have to cast our net 
wider than so far we have done. We have to ao to more campuses 
to gct bold of candidates. Then we will recruit and train them. 
Training part is no worry. The Airlines give training after the 
candidates .... n=c:rUited .. 
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He added: 

"We wiD make special efforts fO Jet eqiDeeriDJ paduates and other 
technical people from Scheduled Castes and Scheduled Tribes in 
order to fill the bacldog we are carryinl. I would like to point out 
that there is an improvement in thc trend. There is no doubt that 
we can do much bettcr. I will assure you that we will make sincere 
efforts to fill up the technical vacancies." 

Btlclclog in Pilots POlts 
3.6 It is seen that there -are huge bac:klo& vac:ancies of pilot in Indian 

Airlin~s. As regards fiDing up of backlog vac:anc:ies of Pilots. the witneu 
explained the position as. under:-

"As far. as pilots are concerned. I think we,wiD coatiaue t~ face this 
problem. If you put ali ,be three years togetber-1988, 1989 and 
l~we have been able to recruit ten pilots from se and STs in 
the Indian Airlines. This number is admittedly very poor, because 
we are still carryinglOlDething Hkc 60 backlog vacancies for SCs anu 
STs., as on 1-1-1991. But in four years, we, have been. able to recruit 
only ten. In thc last recruitment fIom the Akademi, we have takcn 
some more se and ST candidates. But nobody even applies, to 
mme to the Akademi. I do not saY'this as an excuse. Probably. we 
will have to 10 ana'iet thcm." 

3.7 On beinl pointed out ·that reason bebind the SCs I STs DOl applyina 
to the Akademi mipt be due to hiJh Traininl cost wbich they were not 
able to pay. the witDeIa explained the poIition as follows:-

"Thc cost of training. per pilot, at the Indira Gandhi Akademi is 
RI. 6 laths. For the rest of the candidates. i.e. non SC ItDcI ST 
ones. we have increased the fees, but we have not done it for SCsi 
STs. Secondly, it is true that aU the pilots comina out of the 
Akademi wc are not able to recruit in Indian Airlines or Air India, 
because there are not so many vac:anc:ies. But so far as se and ST 
candidates are concerned, we are Willinl to absorb anybod)' cominl 
out from there.' 1 clmnot give a leneral assurance, because of 
difference in emolumcnts in otber places. But if there is an SC or 
ST pilot available, we will dcfinitely recruit him, because we are 
iJready carryinl forward 60 bacldol vacancies ina .• t.· cadre." 

3.8 When enquired of the witness that with such ;ia~le number of 
vacancics rcmaininl unfillcd and _the managemcnt havinl dcrcserved thc 
SC I'ST vacancics how did they manalc theJr work, hc stated tbat:-

"Aftcr 1988, we have put a ban on de-reservation of thc vacancies. 
So, we are not filliDJ the vac:an<:ies meant for SCs and STs by non· 
se and ST pilots. These are trainee-pilots. There is a lot of time 
between the startinl of a pilot's traini ... and bis c:omiaa on stream 
to fly commercial airc:rafts. There are replar vac:ancies due to 
retitement, etc:. Wc are able to maintain the WOIb by re«hedulin& 
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the .~~, even with these vacancies, ~ we can i~~~' 
flyina hours of the remainin. available pilots.. ;At the lDOIIICatJ . . re 
is DO difficulty reprding Boein&-737 vacaacJea, where there ., a 
surplus of pilots. But shortage is there in die CIIe of A-320 and 
-~mu.,. But that problem c:anaot be solved in' dais manner, becauie 
peOple get promoted, to pilot these aircrafts." .. ~ 

(l) DirtcI R«rIIiI1MnI - Ex«utive Posts 
3.9 Table pveJi below shows direc:t recruitment made in some of the 

execUtive (Groupl'A') posts durina the year 1987, 1988 and 1989 indicaliDa 
DIIIIlber-of'$C/STlcandidates sejected apioat each recruitmeat an4 number 
of SCiST-&adidates who were offered apPmntmeat but did not join. 
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3.10 It bas further been informed that during the year 1990 a large 
number of ucancies in Group. 'A' were filled up and backlog figures as on 
1-1-91 have been shoWn as follows:-

'" SC ST 

Fint Officer (Trainee Pilot) 38 21 
Computer Officer (Tech.) 1 3 

Asstt. Plant = 1 5 
Training Offi . " h.) 0' 0 2 
Assistant Aircraft Eqpneer 6 10 

It has been stated that concerted efforts were made to identify requisite 
number of SC/ST candidates to fill up tbe posta of Fint Offic'er, AssistaQt 
Plant En&ineer, Computer Officer (Technical), Training Officer 
(Technical) and Assistant Aircraft Engineer, besides other categories, 
various relaxations/concessions 'were granted to SC/ST applicants, e.g., 
age relaxation of 5 years, relaxation in qualifying marks at the written test 
stage, relaxation qualifying marks at the interview stage. Exclusive 
exercises were also carried out during these years. During the years 1989 
and 1990 also, a number of exercises have been carried out'both combined 
as well as exclusive. Relaxation in eligibility requirement was granted to 
applicants for the post of Graduate Engineer Trainee and Training Officer 
(Technical). Difficulties were however, experienced in terms of candidates 
not qualifying in the basic written examination, candidates not reporting 
for interview, applicants not found eligible for the post, non-availability of 
Scheduled Tribe candidates. 

3:11 Asked about the actual plan and programme to improve the 
position in future, the witness explained that: 

"Both for pilots as well as for technical categories we will make 
special efforts to gOiioOut into Universities and IlTs in order to get 
more of these technical people recruited and trained in Indian 
Airlines. This is something in which we will really make earnest 
efforts to improve the present position." 

3.12 Asked to co~hether at the time of the study at various 
technical institutions/callW'/universities, it would be pradicable to select 

. SC/ST candidates against various technical posts so that on completion of 
their academic: study.Jllipe boys would join the .Airlines, the witnell stated: 

'1lais is a gOO3"iulI..:stion. We wiD, eABDline it ve" clOlCly 10 that 
we can select bright bOys and later oil p~ them fmancialllllilt8DCC; 
when theYflt we can absOrb" them .. engineen in our 
carpolalian:' , 

(;;) 1'NiItu Pit 
3.13 1be Com drew attenti9n of the ladiID AirIineI· to .... 

number of .,.,... in Trainee Pilots of SC/ST c:ate.,riellyiaf VK8Dt due to 
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non-availability of suijable candidates and asked why the Ministry of Ovil 
Aviation could not earmark lOme of the seats for SCa/STs in the flyiDa 
clubs imparting OyiDa training, the witness explained that there were 2S 
f1yiDa clubs in India where ab-initio flyinl trainins was imparted. None of 
these flyinl clubs was under the administrative control of Government of 
India. But Government provided funds for aU the F1yiDa Ouba. 

The Directorate General of Ovil Aviation had been offeri.., 2S 
scholarships to SC/ST qndidates every year . . 

3.14 Asked what steps the Government. proposed to take ~ ensure that 
more number of SCa/STs set training in flying clubs, the witness stated: 

"We can give more incentives to the flying dubs to enrol more and 
more of these candidates. It is time that we· need to have a look at 
it. " 

3.1S Asked whether it would be helpful to Indian Airlines to set more 
SCIST pilots if lOme seats were reserved for them in various Ilying clubs! 
AadmiQl, the Secretary, Ministry of Civil Aviation stated: 

"Reservation is not goinl to help. Supposinl, I have to recruit 40 or 
SO pilots and if we say that 'X' percent is reserved and if candidates 
are not available, then it will simply 80 to waste. The problem is 
one of availability. We must·.ee how we can give more and more 
incentives to SC/ST candidates to encourqe them to 80 to flying 
clubs it is a matter worth examining." 

3.16 As regards the training expenses of SC/ST trainee pilots at Indira 
Gandhi Rashtriya Uran Akademy the witness submitted: 

"So far as the pilots, training is collClCmed, ~uled Calle and 
Scheduled Tribe candidates who are going to join IGRUA, we will 
certainly try to sec that they do not have to pay any fee. That is one 
concrete step, we can take. In the case of the Airlines, as was 
mentioned earlier, we would like that the funds are spent on 
training, on upgr:ading their skills and all thal. Whatever we can do 
on that front, certainly we wiU do that by .expanding the schemes 
thereby we will give more training for the Scheduled Caste and 
Scheduled Tribe candidates. We will certainly look into the training 
schemes for the Scheduled Caste and Scheduled Tribe candidates." 

3.17 When Committee enquired whether it was possible to train SC/ST 
candidates as pilots without charging any fee and instead bonds could be 
taken from them, the witness submitted that the- fees subsidy in the case of 
SC/ST trainee pilots is quite substantial. They have not increased the fees 
for SCI and STs even though they have increased the fees for general 
caDdidatea. The fee charged from SC and ST candidates for training as 
pilots was RI. 1 lath and for otben it was RI. two laths. However, the 
sugestiOll of the Committee to·~. the training .... .. ICIrr ..... 
pilots. WII taken .. worth COIIIidention. 

1036LS-7 
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3.19 f\s regards the steps taken to recruit required number of SCI 
ST candidates against various vacancies, the management have stated 
in a written reply that: 

"a number of exclusive exercises have been carried out to 
clear the backlog as also current reservations in respect of 
Aircraft Technicians, Airhostesses, Jr. Operators, Traffic 
Assistants, Security Assistants etc. By making repeated efforts, 
the management have been able to get requisite number of 
candidates for the categories of Airhostesses but it has not 
been possible to clear the backlog inspite of centraliied 
exclusive exercises in categories of Aircraft Technicians in 
various trades. Vacancies reserved for SC and ST were 
notified to· the Employment Exchanges, in the employment 
News' as well as in local newspapers of the area where there 
were concentration of SCI ST. Announcements were also made 
on T.V. and A.I.R. Written examination/interviews were held 
in areas with concentration of SCI ST wherever sufficient 
number of candidates applied. Inspite of -consistent efforts, the 
requisite number of SC/ST candidates have not been located." 

(iv) Recruitment Through Employment Exchanges 
3.20 As per the Department of Personnel instrqctions if any of the 

vacancies reserved for Scheduled Castes/Scheduled Tribes is not filled 
by a candidates. of the respective category sponsored by the 
Employment Exchange, specific reasons for that should be 
communicated to that Employment Exchange. From the reply, it is 
found that Indian Airlines has not been communicating the reasons 
for rejection of SC/ST candidates to the Employment Exchanges. 

3.21 When enquired why the reasons for rejection of SC/ST 
candidates to the· Employment Exchanges were not communicated, the 
witness submitted that: 

"In many cases, the Employment Exchanges were infonned 
that the candidates were not found suitable, but reasons were 
not given. We have, however, now issued instructions that 
reasons why they were not found suitable should also be 
indicated. " 

(v) Notice Period for Inte'1'iew I Appointment 
3.22 It has been stated, that SC/ST candidates are provided two 

to three weeks' notice to appear in the written test/interview and 
about one montb for joining the post, at: in the case of general 
candidates. 

3.23 As regards relaxations given to SC/S'I' candidates in the 
matter. it was staled that the requests from candidates residing in 
remote and far-flung areas for ~tponment of dates for intervieWs 
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were considered sympatheticaUy. Additional opportunity was provided to 
the candidates wherever feasible. Candidates have been permitted to 
appear in the subsequent written tests and to appear at other centres. 

3.24 When the Committee suggested that the letters of interview were 
not reaching to SC/ST people living in remote areas in time and whether it 
would be possible to give them more time for such purpose, the Secretary, 
Ministry of Civil AVIation stated:-

"So far as mailin. of interview letters is concerned that should be 
done much in advance so that it gives enough time to the person 
concerned." 

3.25 On a further suggestion that more efforts should be made to 
disseminate the information about advertisement of vacancies for SCs/STs, 
dates for written tests and interviews more widely in remote areas where 
communication is very bad through A.I.R., TV, Regional Newspapers, 
Collectors of the areas etc.. the witness accepted the suggestion and 
submitted that:-

"We can do through whatever channels you suggest." 

He further submitted that some time back instructions were issued to all 
the regions that copies of the employment notifications should be sent to 
the Resident Commissioners at Delhi, particularly of the North Eastern 
States. 

3.26 When suggested that interviews of selected ST candidates should 
be held at the place nearer to their native place and more particularly for 
candidates from North Eastern States, the witness accepted it and stated:-

"We were able to clear quite a bit of backlog by holding interviews 
in the North-Eastern States and backward areas in States like 
Madhya Pradesh: It helped in clearing the backlog." 

3.27 The Committee rep-et to note .... t Iaspite of their reconuneadatioD 
In their 10th Report (4th Lok Sabha) ID 1971 that the MInIstry should 
eurdle a lDItinUOUS watch over the Implemc!atatlon of the reaervatlon 
orden ID the Indian Alriiaes and the aauranee livea by the Minlltry to 
mMe a cletenalned effort to Improve the situation, the ,..ation eoatinues to 
be ...... tiaf8ctory. There are lhortIaU ID the • ..-tatloa of SC./ST. ID 
Group A .... and lhortIaU In the reprelelltatioa of Scbeduled Tribes In aU 
catepriel of ..... The lbortIaU Is IIIClri DOtic:eabie Ia fMhnlcal c:ateprIIs 
IUCh .. pUoIa • ....-... IeIIIor aavlptloa butracton and otber fMhnlcal 
and computer oIIIeen. The COIII8Iittee were lDformed that the .........-at 
of IndIaa AlrIIaes have beeR ....... alHat ..... to reeruJt nq ...... 
Damber of SC/ST candid ... ,_ -_ ............ tech ......... well .. oilier 
poRI by nIOI'tIq to ca....-~ by .... ~m'" and 
........................... adallve ....... ,_ die ...... ___ of SCI 
ST pella ............................ AIdIa", ' .... UIB ...... of SC/ST 
....... 0 .......................... drift, C ............. tMt ..... 
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c. PROMOTIONS 

3.34 Staeement sbowing the number. of reserved vacancies carried 
forward as on 1:1.91 in respect of posts fined by promotion/selection: 

OW,ory of POlts 

Group 'A' 
(iucJ,udin, Inspecton and Foremen) 

Group 'B' 
GrouI' 'C' 

Group'D' 

Carried forwa,.d a.r Oil 1.1.91 
• 

sc 
136 

374 

19 

• 

ST 

79 

308 

35 

3.35 Dud ... the evidenc:c when the Committee asked the management 
of Indian Airlines the reasons for 110 many carry-forward vacancies and 
how they were lOin, to fill up the backlog of SC/ST posts in promotion 
cateaories, it was explaiued thal the maiD reallOn for carry-forward of these 
vacanc:ies was that in the lower level they did not have the SC/ST 
candidates with requisite oxperience/qualifications and it would take a year 
or two so that the persons in tbe "lower level would be able to attain that 
eUpbility criteria and act the promotion. The Manaacment apprehend that 
if persons were brought from outside against the promotional posts there 
would be a lot of resentment because tbat would affect the career of lower 
level candidates who were looking for promotion. Whenever attempts were 
made to fill up promotional vacancies by brinpn, people from outside, 
there" was resentment. , 

3.36 The ManllJement of Indian Airlines have introduced time-bound 
pro~otion policy. It was pointed out that in the time-bound promotion 
stheme wben -the SC/ST persons with requisite qualification and 
e'lperience were not available in the feeder cadres, either the management 
should relax the time period or SC/ST candidates should be directly 
recruited from outside. In reply it was explained that for the posta which 
are 100% promotional p6sts, direct recruitment method could not be 
resorted to and "when there is time-bound promotion, there is no question 
of reservation. On completion of certain number of yean, everybody gets 
promotion". 

3.37 When the Committee desired to know spec:ific:aIly whether it 
would be possible to fill up bac:tIoa vacancies of SCsI51's and there would 
be DO oppoIition of the Union, the witness submitted that: 
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"Let me study this matter and see what concrete steps can be· 
taken to overcome this problem. But I assUfC you that unions will 
Dot come in the way of disc:harging our constitutional 
obligations" . 

3.38 1'be Coaunlttee Dote dlat Iar&e namber 01 promotlona1 v-..nc:les 
In Group A, B, C ..... D are beiDa carried forward from the previous 
yean. PrIDd" raIOII lor die cm')'.Iorw ..... Is stated to be DOlI· .v .... bIIIty 01 _We penoDS .t the reeder cadre. The m ......... t II 
bopeIuI that this probIem-" be over wItbIn a period 01 • year or 10. 

The CommIttee hope dlat tile ............ t wIU 10ft ou~ the problem at 
Ita earUest ..... no up the v-..nc:les carried lorward by suitable SC 1ST 
candidates lest tbeIe polls are IapIed after beiDa carried fonrard 101' tbne 
years. They further desire that In future It sbouId be ensand dlat tile 
repreaentatloa 01 SC/ST Is maintained .. per preacrlbed perc:entaae at the 
feeder cadre. 

D. SeledIoD Boards/D.P.Cs 

3.3~ In the Preliminary Material it has been stated: 

"Selection/promotion Boards noramally consists of three officers, 
one from tbe concerned department, one from the Personnel 
Depal'tment and one from a department other than the concerned 
department to be nominated by the competent authority who may 
also appoint such additional members as may be considered 
neceuary for the purpose of securing expect guidance. 

A Scheduled Caste I Scheduled Tribe officer is associated with aU 
Selection/Promotion Boards. A representative from the minority 
community is also associated with Recruitment Boards for posts 
in Group C and D". 

3.40 When asked to clarify whether the SC/ST officer on OPCsI 
Selection Boards was of comparable status and in case of non.availability 
of an officer of comparable status in Indian Airlines, whether they call 
for an officer of the same status other Public Sector Undertakings or 
outsider, it was stated tbat:-

"In the selection and promotion Committees, an officer of SC/ST 
is invariably associated. The question is whether that officer has 
the same status as the other officers of the Committee. Wherever 
we have an officer of the same Ita"" we do take him in the 
Committee. But to go outside of the Indian Airlines, we feel it 
will not be in the best interests of the Indian Airlines, becaUle 
the officer in the Selection Committee should have enough 
knowledge of IndiaA Airlines and if we bring an outsider into the 
Committee, that will not help in proper selection or promotion". 

3.41 AIted to darify 1rbether the Ministry would aaree to have the 



senior most SC/ST .officer of Indian Airlines on the Selection Board, the 
Seaetary, Ministry of Civil Aviation stated "Yes". 

3.42 Tbe Ccwmlttee Dote tIIat ID SC/ST oIker II IDchIded Ia Seledlan 
.... ID.P.C. oflDdia AIrIiIa. HoweftI', It ........ ,. .... beea poIIIbIe 
to aomIaate SC/ST ofIIcer of com ........ stat. due to tbeIr ....... ftIIabIIlty 
Ia mcu.n AIrIiIa. Tbe ........... t .. DOt favour tbe .... of IIIcIudma 
ID SC 1ST oIker froID outside ou tbe ....... dlat It wII DOt IIeIp Ia 
IIIe&:u. of rtpt type of caaclldate. Tbe Coaualttee deaIre that efforts 
IboaId be ..... to lDdude ID SC/ST ofIk:er tI c:om ..... bIe statui Ia aU 
Selectloa "'ID.P.C •• ofladian AIrIIaes, If ..... a"Y, by aomIaadJII tbe 
...... nat SC/ST oftker available Ia IDdIan AIrIiIa, • -.-ed by the 
Secretary, Mbdstry of Cld A ..... dartna evldeace. SC/ST oftIeer froID 
.. COIIcenII'" tbe field coaId ...., ~ -.dated Ia the Seledioa a.nts/ 
D.P.Ca. 

E. MANPOWER PLANNING 

3.43 From the statement of yearwise recruitment in Indian Airlines and 
backlog vacancies of Scheduled Castes and Scheduled Tribes lying vacant 
for year's together, it is found that large number of posts are lying vacant 
in specialised technical cadres in Group A and B for non-availability of 
suitable Scheduled Caste/Scheduled Tribe candidates. 

3.44 During evidence the Committee desired to know whether the long 
term manpower planning viz. for five years or so, in Corporate level would 
be helpful in solving this problem of filling up of these vacancies. The 
witness replied in affirmative and stated that "The matter would be 
examined by the Management of Indian Airlines." 

3.45 Explaining the poSition, the witness further· submitted: 

"We can indicate the estimated vacancies over the next 5 years for 
both technical and non-technical categories. A rough estimate can 
be prepared and it can be made more and more precise as the year 
comes to a close." 

3.46 He further explained: 

"The basic problem in the Indian Airlines is with regard to Group 
'A'. So.far as Groups 'B', 'C' and 'D' are concerned, we are not 
falling short of the reservation targets that we need to fulfil, 
though these do constitute the bulk of the posts. Today, Indian 
Airlines has 22,000 employees, out of which 3,500 are in Group 
'A'. Out of these 3,500 employees there is a segment of 1600 
workers for whom this reservation quota is not applicable. 
Therefore, if you exclude these 1600 employees, there are two 
thousand and odd posts in Group 'A', wbere we arc facing the 
acute problem of backlog and are Dot in a position to fill it up. II! 
cateaonts B, C and D with genuine efforts, we can get people. 
But with respcc:t to GroUP 'A', it is • question of our heiDI abl~ to 



,et candidates from Scheduled Cutes and Scheduled Tribes, who 
have the requisite qualifications for these jobs. For example, 
aircraft maintenance enBincen are pilots are very important posts 
and these are the people who draw the maximum amount of 
emoluments, than any of us sitting here. It is here we should 
concentrate our efforts." 

3.47 When the Committee suggested. that if the manalement could 
estimate in next five yean how many penons in which categories were 
goinl to retire than it wqald help them to chalkout a long term policy to 
fill up SC/ST posts. On this the witness submitted: 

"You are right that we do make projection of the approximate 
number· of posts that win have to fill up in the coming yean for 
various reasons. 
One is, because of the retirement of people who attain the age of 
superannuation. So. we have rough estimates of how many 
vacancies. in which catelory will occur ovcr the next few YC8B. 

Secondly, dependinl upon our projected expansion of the 
operations.· we estimate how many technical and non-technical 
people we will require. This kind of rougli estimate we do make 
but without Biving any firm commitment that so many posts will 
definitely be filled up. At the present moment, for the time being. 
we are having a temporary ban on fresh recruitment. But 50 far 
Scheduled Castel Scheduled Tribe are concerned we are not 50 

much enforcing that ban but it often happens 1hat when 
circumstances change we have to have a a lonl standing or 
temporary ban on recruitment. But we do have a plan which says 
how many pilots we require; how many ensineen we would 
require; how many technical people we would be requiring and 50 

on. Likewise on the non-technical side, we have a rough estimate 
of vacancies that will arise in various cateaories of poIts over the 
next five yean." 

3.45 The Committee IIDd that ODe 01 the reIIIOIII 'or IICCUI........ 01 
It8ddoc vacudes In certain cateprles 01 poll, ..,......., ID Groap A ...... 
such • pilots, AIrcraft MaID...... ' ...... n II ~ 01 
req ......... t 'or luch ...... lIdDed pOIII .. III ............. wItIa ... 
technical IIIdII can .... r be ............ wItIda • Ibort pertod .... It 
penaItI .... .,. SC/ST ItudeaIa wbo are ......., ..........., .... wd, to 
,......e IbIdIes lD these IUbjeda .. ' .................... T .. ...... 
IDltltutloas wItIa tile IIIeap'e ~ .. , ttj at ............ 1'IIe __ 
Iaaportaat ddaa II to create _ ••• IErer _ SC/ST ......... ..... 
te IIIIdertab ntady 01 .......... _bjeda ................ ..... 
..... pnrpedI .............. te ....- ... ...., bJ ......... 
hndal _lIIawe to ..... .". II ........ ..., ........ ~ ........ 
01 ...... _ .......... ,.... .... _ ...... ' ' ........ ... -. 
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lbe ConunJttee would ~ore sagest for Ioai term ...... power pIanaIDg 
at the Corponte Level lor SC/ST category at employees for various 
categories espedaUy 01 technical ud hIP-sIdIIed perIODS. They would aIIo 
..... upon the Government to explore aU poIIible avenues to recruit .... tabIe 
manpower by publiclsiq the requirements throuab news ..... , coUep/ 
university literature, State Govt./DIstrlct Information PubUcatloaa aad 
radio/ teIevIIIon. 



(;HAPI'ER·IV 
(;) Trade Apprentices 

4.1 The number of Trade Apprentices selected for training in Indian 
Airlines during the years 1985-86 to 1989-90 were as given below:-

Total 
ScbcduIed 
Cata 
ScbecIuIecI 
Tribes 

• 
1985-86 Ap- 1986-87 Ap- 1987·88 Ap- 1988-89 Ap- 1989-90 Ap-

pointed pointed pointed pointed pointed 

55 5 24 44 3 5S 3 41 11 
2 3 10 13 10 2 

2 2 2 

4.2 It would be seen that the number of Scheduled Castes and Scheduled 
Tribes selected for Trade Apprentices training is meagre. Besides, the 
Scheduled Castes/Scheduled Tribes selected for training have not been 
absorbed. In the year 1988-89. 13 Scheduled Castes and 2 Scheduled 
Tribes were selected for apprenticeship training but none of them was 
given appointment even though there were vacancies in various disciplines. 

4.3 As regards the reasons for non-absorption of the trade apprentices in 
the services of Indian Airlines it was stated that: 

"There was no provision under the Apprentices Act for automatic 
absorption of the apprentices in the organisations. As per provision 
of Apprentices Act, apprentices were required to qualify in the 
final test conducted by Director General of Employment and 
Training. These candidates who could qualify in the above test 
were considered eligible to apply for tfle post of Trainee 
Technicians and in their case there· was no insistence of possessing 
the minimum laid down qualification of Diploma in engineering." 

4.4 It was further explained. that. those who were selected in 1989-90, 
they would become eligible only after completion of two years training. 
These 13 SC and ST can';iidates were selected for training. but their 
training itself will be over only after two '{ears. The question of their 
absorption would arise only after their training period of two years was 
over. Moreover. it was not binding on ·the trainees to work with Indian 
Airlines hor Indian Airlines management was bound by the rules to absorb 
all those apprentices who got apprentices training with it. 

4.5 When the management of Indian Airline;; was asked to explore the 
possibilities of absorbing maximum number of apprentices. the witness 
stated: 

"This is one of the schemes &hat we are examining to absorb as 
many candidates as are able to complete the training successfully." 

4.6 The Committee nnd that Apprentlcesblp Traini ... is ... ven to \Vious 
candidates In Indian Airlines under T .... Apprentlc:ahlp Ad. The namber 
or apprentices beIoaaI ... to SC./ST., especWly ST. is too 1IIe8p'e. BaIdes, 
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SC/ST candidates who complete their Apprenticeship are not automatkally 
absorved as the Apprenticeship Trainiaa Proaramme does not provide for 
automatic: abllorptlon in services. HoweYer. keep"" in view the fact that 
..... number of vacancies reserved for SCs/STs in dJII'erent grade/trades 
are Iy"" vacant in Indian AJrUnes for yean toKetber. the Committee 
reeommend that maximum number of SC/ST candidates on succ:essful 
completion of apprenticeship trainln& should be absorbed in the services of 
Indian AIrlines to no up the vacancies 

(i;) Pr~-Recru;tmenl Tra;ning 
4.7 In the updated Preliminary Material (1989·90) furnished to the 

Committee. it has been stated that Indian Airlines has recently introduced 
in August. 1990 a scheme for pre-recruitment training of Scheduled Castel 
Scheduled Tribe candidates for the posts of stenographers and typists. 

This scheme would be applicable to those Scheduled Caste I Scheduled 
tribe candidates who fail to qualify in the selection test marginally to 
enable them to come upto the required standards. 

4.8 Similar schemes will be examined for other categories to the extent 
found feasible. 

When asked to elaborate the training scheme available for training of 
stenographers and typists. it was stated that under this scheme if an SC/ST 
candidate was unable to qualify at typing speed of 35 w.p.m. and he was 
able to type at 30 w.p.m. only then in this case he would be selected for 
providing pre-recruitment training for two months with Rs. 201- per day 
as allowances. After two months the trainees were required to take the test 
again and qualify it for regular appointment. There is thus a proposal to 
give additional training to deserving SC/ST candidates. 

4.9 The instructions about this scheme had been given to all the regional 
Headquarters. 

As regards the question of providing accommodation to the SC/ST 
trainees for two months. the witness stated: 

"We will examine in the case of SC/ST candidates who come 
from outside to ·appear in an interview but not selected .. They will 
be given some money for the duration of the training period." 

4.10 The Committee note that Indian Airlines had repntly introduced a 
ICheme for living pre-recruitment training to eligible SC/ST candidates 
prior to their selection as Stenographers and Typists. The pre-recruitment 
training is intended to be "yen to those candidates who fail to qualify In the 
stenography or typing speed marginaHy. These trainees are paid a sum of 
Rs. 10/- per day as allowance. However. no arrangement is made for their 
accommodation. 

The COlIIIIJittee feel that unIeu some an'allpment is made to provide 
accommodation for stay of these trainees. a sum of Rs. lOI- per day is too 
inadequate to attract any SC/ST candidate. The t:0IIUIIittee ...... mepd 



29 

dIIIt the schemes for pre-reerutlment tralDinI for SC 1ST C8IIdidates IbouId 
be :nade a reguI8r feature in Iadi8D AIrUna ud abe MIOUDt of Ra. 201-
per "'y .. .nowuc:e should be .ult8bly ....... to .and IBOre SC/ST 
C8IIdId8tes to Join the. pre-recruJtmeDt traIDinI.· They .... desire tII8t abe 
IdIeme for pre-recruitmeDt tninIaa should be eldeDded to other tndeI, 

(iii) Posting Abrotld 
4.11 The Statement given below shows the number of persons sent on 

foreign postings and the mftnber of SC/ST employees out of them: 

Year Tot8I ...... seat Number of 
011 forelp ,.... .. 

SCI ST. 

1987 45 3 2 
1988 49 3 2 
1989 44 4 2 
1990 45 6 1 
(upto April) 

4.12 The reasons for only a few SC/ST employees given foreign posrings 
were stated as under:-

"SCI ST employees are considered for posting abroad alongwith 
other eligible candidates subject to their availability. Among 
eligible candidates preference is generally given to the senior most 
person. Every effort wjIJ be made to improve the .ituation in this 
regard." 

It was further submitted by the witness: 

"We will bring about an improvement in the situation. We are not 
happy with what has been done. We will look into it." 

4.13 The Committee l'ell'et to observe dult the number of SCIST 
c8lldidates who were liven forelp poatinp wu too meap-e .. compared to 
other employees. They are not convinced with the reply of the ............ t 
dult e1111b1e SC/ST candidates were DOt a.aUabie. The Committee claire 
that there .hould be greater representation Or SC./ST. In the forelp 
postIngs as usured by the ........... t durmi evidence. 

NEW DELHI: 

March 12, 1991 

PhalgUNl 21, 1912(S) 

• 
ANADI CHARAN DAS 

CHAIRMAN 
Comminee on the }Vellare 01 

Scheduled Castes and 
Scheduled Tribes. 



APPENDIX 
(vide para 4 of Introduction) 

Summary of Condusions/Recommendations contained in the Report. 

SI. Ref-
No. rence 

to Para 
number 
in the 
Report 

1 2 

1 1.14 

Recomlnendations 

3 

The Committee note that as per proVIsions of Air 
Corporation Act, 1953, the Board of Directors shall consist 
of a Chairman to be appointed by the Central Government 
and not less than 8 and not more than 14 Direct('rs to be 
appointed by the Central Government. During the course of 
evidence, the Committee were apprised that non-official part
time Directors are selected by the Government on the basis 
of professional, industrial, commercial and other 
administrative experience of the person, and persons 
belonging to SC/ST with requisite experience aad 
qualification when becom~ available will "be appointed on the 
Board. The Committee desire .that efforts should be made to 
appoint one suitable member of SC/ST official or non-official 
on the Board of Directors of Indian Airlines at the earliest to 
give them an opportunity to participate in the top 
management of the Airlines. 

2 2.17 The Committee learn that Liaison Officer in the Ministry 
of Civil Aviation visits the Head Quarters and regional 
offices of Indian Airlines and inspects the rosters periodically 
but no periodicity is fixed for it. The Liaison Officer is 
assisted by a special cell comprising one Assitant only. The 
work of this ull is supervised by one Under Secretary and 
one Dy. Secretary. According to the representative of the 
Ministry of Civil Aviation, even though they feel that staff 
strength of the Cell should be augmented and Administrative 
Reforms Commission recommended for augmentation of the 
s'laff strength of the Cell, the Ministry of Finance did not 
agree to the proposal to enhance the staff strength despit~ 
the proposals being sent to them in the past. 

30 
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3. 

The Committee are not convinced with the reply of the 
Ministry. They see no reason why some augmentation of staff 
strength of the Cell cannot be done even by suitable 
adjustment within the Ministry itself. The frequency of visit 
of Liaison Officer to Headqullners and regional offices of the 
Airlines to conduct the periodic inspection regarding 
implementationo of reservation orders in the organisation 
should be increased as agreed to during evidence before the 
-Committee. Training should also be impaned to officerslstaff 
for maintenance of rosters and to acquaints them with regard 
to reservation poljcy to ensure proper implementation of the 
policy. ' 

3 2.18 The Committee are - constrained to note that the 
recruitment to certain posts in Group C category of services 
of Indian Airlines is conducted by its regional headquarters 
on all-India basis through an open competition and the 
vacancies for SCs/STs are determined on the basis of 40 
point roster in all the regions, which is against the rules of 
reservation orders. The Committee therefore recommended 
that steps should be taken to follow the regional quota for 
reservation of posts for SC/ST in Group C posts 011 the basis 
of weighted average of all the States included in that region. 

4. 3.27 The Committee regret to note that inspile of their 
recommendation in their 10th Report (4th Lok Sabha) in 
1971 thai the Ministry should exercise a continuous watch 
over the implementation of th~ reservation orders in the 
Indian Airlines and the assurance given by the MiDistry to 
make a determined effort to improve the situation, the 
position continues to be unsatisfactory. There are shortfall in 
the representation of SCsI STs in Group A posts and shortfall 
in the representation of Scheduled Tribes in all categories of 
posts. The shortfall is morenoticcable in technical categories 
such as pilots. engineers, senior navilation instructors and 
other technical and computer officers. The Committee were 
informed that the manaaement of ~ian Aiflines have been 
making all-out efforts to reenait required number of SC/ST 
candidates for manning variOUI tedmical as well u other 
posts by resorting to C8JIIAPI ..eawtMent by &ivinS 
conc:eaions and. reluationl and undertakia& exclusive 
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I. 2. 3. 

exercises for the recruitment of SC/ST personnel in certain 
technical posts. Although representation of SC/ST hilli 
improved after undertaking this special drive, Committee find 
that still there is a large shortfall, especially of Scheduled 
Tribe candidates. It was admitted during evidence that the 
management could do much better to fill up these vacancies 
and the Committee were assur:;.d that tiley would make 
sincere efforts to fill up technical vacancies. The Committ,.e 
hope that the assl.lrance .would be fulfilled and the backlog of 
vacancies reserved for SC/ST would be filled up soon. The 
management should undertake recruitment of SC/ST 
graduates from various technical and engineering institutions in 
the cou~try as assured by the management during evidence. 

S 3.28 The Committee find that there is backlog of 60 vacancies in 
the pilots cadre and the management has not been able to 
find the suitable SC/ST candidates for these posts. The 
management had been able to recruit only 10 SC/ST pilots 
during the last three years including some pilots from Indira 
Gandhi Academy. Considering the fact that the large number 
of vacancies of pilots would also affect the performance of 
Indian Airlines, the Committee would stress the need for 
making concerted efforts to recruit required number of SCI 
ST pilots to fill up their vacancies. 

6 3.29 The Committee recommend that, as agreed to during 
evidence, attractive incentives should be given to SC/ST 
candidates to encourage them to enrol themselves in various 
flying clubs. The Committee were informed that the fee 
charged from SC/ST candidates for training as pilots in 
INRUA was Rs. 1 lakh as against Rs. 2 lakhs for others. 
Evidently the cost of training was too higher for SC/ST 
aspirants. The Committee would therefore, suggest that, as 
assured during evidence, steps shauld be taken to provide 
free training to SC/ST trainee pilots to encourage them to 
enrol themselves in the Academy. Such trainee pilots could 
also be required to execute bonds for service in Indian Airlines 
after successful completion of their training to enable the Indian 
Airlines to fiU up the vacancies reserved for SC/ST pilots. 

7 3.30 From the table of recruitments made on regional basis in 
certain categories of posts during the years 1988, 1989 and 
1990, the Committee find that a large number of posts of Air 
Technicians, Traffic Assistants rAd some posts in other trades 
",ere allowed to lapse after being carried forward for three 
years. 
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3. 

In a written reply the Committee were informed that a 
num'ber of exclusive exerciseS were carried out to clear the 
backloS and also current reservations in respect of Air-Craft 

. Technicinns, Air Hostesses, Traffic Assistants, Security 
Assistants and in the process a number of concessions were 
given to SC/$T candidates. While it has been possible to 
clear the backlOg in posts of Air Hostesses and minimise the 
backlog in certain other trades, it has not been possible to 
~ring any substantial improvement in the recruitment of 
Aircraft Technicians and other technical trades. 

The Committee are not happy with the improvements in 
recruitment brought about by the management and desire 
that further concerted efforts should be made to clear the 
backlog within a certain time frame. The Committee 
recommend that recruitments of Scheduled Tribe candidates 
to fill these technical posts should be made from region'" 
technical institutes located in the tribal dominated places, 
such as Ranchi, Guwahati, Kohima, Aizawl. Jabalpur. 
Raipur, Udaipur and similar other places. 

8 3.31 Further suitable SC/ST boys could be selected for 
appointment first and thereafter be sent for training in 
different technical institutions, IITs, etc.. at the cost of the 
Indian Airlines. The Committee would like the Ministry to 
ensure that the vacancies reserved for SCs/STs in the various 
categories of other technical and other posts are filled up by 
Indian Airlines at the earliest. 

3.32 The Committee note that reasons for rejection of SC/ST 
candidates· sponsored by the regional employment exchanges 
for employment in Indian Airlines are not communicated to 
those exchanges. They recommend that the reasons for 
rejection of SC/ST candidates sponsored by the Employment 
Exchanges should be communicated to the Employment 
Exchanges as per Government directions on the subject so as 
to enable them to sponsor" in subsequent recruitments right 
type of candidates from these communities. 

9 3.33 The Committee find that many times interview I 
appointment letters sent to SC/S'! candidates do not reach 
them on time as they are Iivina in remote areas not easily 
accessible by road or other means of transport. The 
Committee, therefore, recommend that sufficient time should 
be givcn while.. mailinl Ietten of interview or offering 
appointmcnlS to these candidates 10 tbat the .letten reach 
them weD in time. They would also suqest that the 
information reprdins vacancies of SCa/STs itt 
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3. 

Indian Airlines could be provided to the SC/STs people 
living in remote and far-flung places through Air, Rozgar 
Samachar, 1V, Advertisement in regional newspapers and 
also tfl1'Qugh local Administration of the area, Besides, the 
,interview for selection of Scheduled Tribe candidates should 
be held in and around the places which are predominantly 
inhabited by Scheduled Tribes:' 

10 3.38 The Committee note that large number of promotional 
vacancies in Group A, B, C and are being carried forward 
from the previous years. Principal reason for the carry
forward is stated to be non-availability of eligible persons at 
the feeder cadre. The management is hopeful that this 
problem wiD be over within a period of a year or so. 

The Committee hope that the management will sort out the 
problem at its earliest and fill up the vacancies carried 
forward by suitable SCI ST candidates lest these posts are 
lapsed after being carried forward for three years. They 
further desire that in future it should be ensured that the 
representation of SC/ST is maintained as per prescribed 
percentage at the feeder cadre. 

11 3.42 The Committee note that an SC/ST officer is included in 
Selection Boards/D.P.Cs of Indian Airlines. However, it has 
always not been possible to nominate SC/ST officer of 
comparable status due to their' non-availability in Indian 
Airlines. The management does not favour the idea of 
including an SC/ST officer from outside on the ground that it 
wiD not help in selection of right type of candidate. The 
Committee desire that efforts should be made to include an 
SClS_T officer of comparable status in aU Selection aoardsl 
D.P.Cs .. of Indian. Airlines, if Deceu8ry, by nominating the 
senior'inoat SC/ST officer available in Indian Airlines, as 
usured by the Secretary, Ministry of Civil Aviation during 
evidence. SC/ST officer from sister concerns in the field 
could also be associated in the SeleC:tion Board/Departmental 
Promotion Committees. 

12 3~48 The eopmttee find that one of the reasons for 
accumulation of backlog vacancies in certain categories of 
poIt especiaUy in Group A posts such as pilots, Ain:raft 
MaiatenaDCe EDaineen is non-projection 'of requirement for 
such hip IkiIled posta weD Ja advance.' PerlOns tilth such 

~ tedmic:al Ikill can aeither be made available within a short 
period nor it permits many SC/ST students who are generally 
economkIaIly backward, to pursue studies in these IU~ ill 
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EnJineering and other Technical Institutions with the meaare 
resources available at their disposal. The most important 
thing is to create an awareness among SC/ST students the 
need to undertake study of such technical subjects keepinJ in 
view the bright service prospects and inducing them to punue 
the study by extending financial assistanc:e to them. 'Ibis is 
possible only 'tith long term projection of demand for theae 
high-skiUed posts and man power planning for the purpoee. 

The Committee would therefore .uuest for long term 
manpower planning at the Corporate Level for SC/ST 
category of employees for various categories espec:ially of 
technical and high-skilled persons. 1be would also urge upon 
the Government to explore all possible avenues to recruit 
suitable manpower by publicising the requirements through 
newspapers, college/university literature, State Govt./Distric:t 
Information Publications and radio/television. 

13 4.6 The Committee find that Apprenticeship Tnining is Jiven 
to various candidates in Indian Airlines under Trade 
Apprenticeship Act. The number of apprentices belonJiDl to 
SCsISTs, especially STs is too meagre. Besides, SC/ST 
candidates who complete their Apprenticeship are not 
automatically absorbed as the Apprenticeship Trainina 
Programme does not provide for automatic absorption in 
services. However, keeping in view the fact that large 
number of vacancies reserved for SCs/STs in different gradel 
trades are lying vacant in Indian Airlines for years together, 
the Committee recommend that maximum number of SC/ST 
candidates on successful completion of apprenticeship training 
should be absorbed in the services of India Airlines to fill up 
the vacancies. 

14 4.10 The Committee note that Indian Airlines had recently 
introduced a scheme for giving pre-recruitment training to 
elipble SC/ST candidates prior to their selec:tion as 
Stenographers and Typists. The pre-recruitment trainiDl is 
intended to be give to those candidates who fail to qualify in 
the steno-graphy or typins speed marJinally. Theae trainees 
are paid Il sum of Rs. 20/- per dly as allowanc:e. However, 
no arrangement is made for their accommodation. 

The Committee feel that unless some arrangement is made 
to provide accommodation for stay of these trainees, a sum . . of RI. 20/-per day IS too madequate to attract any SC/ST 
candidate. The Committee recommend that thlschemes for 
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pre-recruitment training for SC/ST candidates should be 
made a reJUIar feature in Indian Airlines and the amount of 
as. WI- per day u allowanee should be suitable enhanced to 
attract more SC/ST candidates to join the pre-recruitment 
training. They also desire that the scheme for pre-recruitment 
training should be extended to other trades, where necessary. 

15 4.13 The Committee rearet to observe that the number of SCI 
ST candidates who were Jiven foreisn postings wu too 
meagre u compared to other employees. They are not 
convinced with the reply of the management that eliJible SCI 
ST candidates were not available. The Committee desire that 
there should be greater representation of SCs/STs in the 
foreisn postings u assured by the management during 
evidenc:e. 
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